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We have now to start the non-offi
cial business.

Mr. Nirmal Chandra Jain.

15.30 hrs.

COMMITTEE ON PRIVATE. MEM
BERS’ BILLS AND RESOLUTIONS

F o u rth  R epo r t

SHRI NIRMAL CHANDRA JAIN 
(Seoni); Sir, I beg to move:

“That this House do agree with 
the Fourth Report of the Commit-
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[Shri Nlrmal Chandra Jain] 
tee on Private Members’ Bills and 
Resolutions presented to the House 
on the 27th July, 1977.”

MR. DEPUTY-SPEAKER: The
•question is:

"That this Housei do agree with 
the Fourth Report of the Commit
tee on Private Members* Bills and 
Resolutions presented to the House 
on the 27th July, 1977.’'

The motion was adopted.

MR. DEPUTY-SPEAKER: Before 
we take up the Lokpal Bill of Mr. 
P. K. Deo, there arc; som© bills to be 
introduced. Now Mr. Chandrappan.

15.39* hrs.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of article rs24)

SHRI C. K. CHANDRAPPAN (Can- 
nanore); I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.

SHRI C. K. CHANDRAPPAN: I
introduce the Bill.

15.31 hrs.
CONSTITUTION (AMENDMENT) 

BILL*

(Amendment of article 16)

SHRI C. K. CHANDRAPPAN (Can- 
nanore): I beg to move for leave to 
introduce a Bill further to amend the 
(Constitution o f India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitutiton of India.”

The motion was adopted.

SHRI C. K. CHANDRAPPAN: I
introduce the Bill.

15.31} hrs.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of article 326)

SHRI C. K. CHANDRAPPAN (Can- 
nanore): I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill further to amend the
Constitution of India."

The motion was adopted.

SHRI C. K. CHANDRAPPAN: I
I introduce the Bill.

15.32 hrs.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of articles 81 and 82)

SHRI C. K. CHANDRAPPAN (Can- 
nanore): I beg to move for leave to 
introduce a Bill further to amend the 
Constitution o l India.
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